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     IN THE INCOME TAX APPELLATE TRIBUNAL 

 DELHI BENCH:  ‘B’ NEW DELHI 
 

             BEFORE SHRI R. K. PANDA, ACCOUNTANT MEMBER 
A N D 

                           MS. SUCHITRA KAMBLE, JUDICIAL MEMBER  

                                  (THROUGH VIDEO CONFERENCING) 
 

I.T.A. Nos. 460 and 461/Del/2012 
AND  I.T.A. Nos. 6677 and 6678/Del/2013  

AND  I.T.A. No. 4662/Del/2016  
Assessment Years : 2006-07 and 2008-09 

AND  Assessment Years : 2009-10 and 2010-11 
AND  Assessment Years : 2012-13.  

     

Ms. Delhi Hospital Supply (P) Ltd., 
101 – Pall Mohan Sadan, 
26/32, East Patel Nagar, 

New Delhi. 

PAN: AAACD2901Q 

(APPELLANT) 

 
Vs. 

ACIT, 
 

Central Circle : 2, 
 

New Delhi. 

(RESPONDENT) 

                                       
 

       
 
 
 

O R D E R 

PER SUCHITRA KAMBLE, JM : 

 

1. These five appeals are filed by the assessee company against two 

separate orders passed by CIT (Appeals)–III, New Delhi, for Assessment 

Years 2006-07 & 2008-09 and 2012-13 and the CIT (Appeals)–VI, New 

Delhi, for Assessment Years 2009-10 and 2010-11.  These were heard 

Assessee by :     Shri Madhur Aggarwal, Adv.  

Department by:  Shri Jagdish Singh, Sr. DR 

Date of Hearing : 08.02.2021 

Date of Pronouncement:   08.02.2021 
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together and are being disposed off, for the sake of convenience, by this 

consolidated order.  

 

2. When the matter is called up for hearing the ld AR of the assessee 

submitted a letter dated 25.01.2021 wherein, it is submitted that 

assessee has already opted for settlement of the dispute involved in this 

appeal under the Direct Taxes Vivaad Se Vishwas Scheme, 2020 by filing 

Form Nos. 1 and 2. Subsequently, form No. 3 as per section 5(1) of the 

Vivaad Se Vishwas Scheme, 2020 was also issued to the assessee 

company by the Department.   

 
3. In view of the above facts all the appeals of the assessee are 

dismissed as withdrawn.  

 
4. Accordingly, all the appeals of the assessee are dismissed.  

 
Order pronounced in the Open Court on this 08th Day of 

February, 2021.  

 

         Sd/-        Sd/- 
            ( R. K. PANDA )                                  ( SUCHITRA KAMBLE ) 
     ACCOUNTANT MEMBER                          JUDICIAL MEMBER 
 
 

Dated :  08/02/2021. 
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4.  CIT (Appeals) 
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